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' JUDGMENT (ORAU

Hon'bla Mr. Justice V. S. Maliisath, Chairman :

Petitioners 1 to 6 were promoted on di-f-ferent dates

between 1.1.1984 and 11.12.1986 from ' the cadre of

Superintendent Grade-II to Superintendent Grade-I.

Petitioners T and 3, however, were not so promoted. By the

impugned order dated 7.8.1987 (Annexure A-l> the dates of

promotion o-f petitioners 1 to 5 were altered to their

disadvantage and petitioner No.6 was reverted. There is also

a direction in the said order that the BKcess payment made to

the petitioners shall be recovered from them. The grievance

0-f the petitioners in this case is that the iiapughed order

which deprives the petitioners of their, valuable rights

particularly when calls upon thera to pay back the eiaoluments

which they have received, the principles of natural justice

wtfre required to be followed as the impugneed order entails

civil conset^uences to them. So far as petitioner No.6 is

1-oncerned, his cosuplaint is that he has been reverted without
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aiiy cause md petitioiiers Tand Bmaintjivi that but for the
1,FU3„ed order in ordinary course they xould have been
eiisible for promtion. Though replies have been filed by
the respondents, none appeared before us today.

2. There cannot be any doubt that by the impugned order
the rights of the petitioners which they acquired on the
str-er.gth earlier orders are beir.9 denied to them without

5Bsi3ni-as any reason'and without giving any opportunity of
showing cause= They are being deprived o-f the benefit of

promotion and some of them are also being asked to pay back
/•-' Qccess • ,...11

the 1 wages. In this background, we are inclined to take the

viefe' that the impugned order is liable to be sjuashed on the

ground of violation of principles of natural justice. We

should, however, leave it to the respondents to pass fresh

orders, if they so desire, after complying the principles of

natural justice=

3= For the reasons stated above, this petition is partly

allowed in that the impugned order dated 7.8.29S7 (finnexure

ft-1) is hereby quashed without prejudice to the right of the

respondents to pass such orders, if so advised, after giving

the petitioners who are likely to be affected by such orders

an opportunity of showing cause in the matter. No costs.
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